_ Affidavit to be Furnished by the candidate along-with Nomination Paper
Before the Returning Officer

For election in

{ name of the House |

From ...96 3,,. RARAR! ... Constituency { Name of the Constituency )

By b hnck Lhagdn Lhomdbarsy i prtininiia of KAt Row Lhsnel  Ehsed by

Aged.. éf ... years , resident of W
Fo. Totyamxon Ps. P! A,

NMiotbono Chomd (Qr , Kenet' Tots
bu‘kﬂffﬁqﬂ {mention full postal address |

a candidates at the under Election, do hereby solemnly affirm and state on oath as under -

{strike out whichever is not applicable )

(1) lamacandidatesetupby . ...... &Jﬂ ....[ Name of the political party)fam contesting

as an independent candidate

(2) Details of PAN and status of filing of Income tax return :

Lokl Pimdarsh

—

{3) The following case(s) islare pending against me in which cognizance has been taken Ly the court -

8k | Names Permanent T the financial year Total income shawn
No Account Number far which the last in income tax Return
[ PAN) Income-tax return { in Rupees)
= L = has baen filed il i
U lsag 1. Gtk cumdchaudlayy | ADFfc 4386 D Y 2000 gg. 16L550. 60
| Y ihane 1.5&@%% AAFHE 390 | &y 2ole-1t | K. 165636, co
: |
I L - =T e = =i ol
1 l Shsuge: Laami Doy AJEED 28462 N /'y 2810 -1 |H- 194 S£D. 6D
i | |
13 D chamdsa- =4 | |
; L lkunal fayadasshl AGepp 2256 £ £/ 2olo -1l I{ Ié#ggn.m !
4 Delpordend —2 i o 1 : = |
il e - PR TR R O
5. | Delemdont—2 i o ‘ J

SL.No. | Offence Description l
(a) | The details of cases where the court has taken *
cognizance, Sections of the Act and description \
of the offence for which cognizance taken |
(b} Mame of the court, Case No. and Dute of order \
taking cognizance : =
(ch Details of Appeal(s) Application(s) for revision
L {if any} filed against the above ordar(s). " El
{4) Cases in which | have been convicted by a court of law (other those referred to in Form 26 ) .-
{a) The details of cases, Sections of the Act and \ _I
i description of the offence for which canvicted:
ib) Name of the Court{s) Case No. and \
Date(s) of order (s)
ic) Punishment imposed \




g

P ftast. DAaSn

(5] That| give herein below the detalls of the assets | movable and immovable etc). of myself.

my spouse and all dependents :-

A. Details of movable assets :-
{Mote ) :

1. Assels in joint name indicating the extent of jaint ownership will also have to be given

2. In case of depositinvestment, the details including Serial Number, Amount. Date of deposit,
the, Scheme, Name of Bank/Institution and Branch are to be given,

3. Value of Bonds/Share/Debentures as per the current market value in Stock Exchanga in
respect of listed companies and as per books in case of non-listed companies should be given

4. Dependent, here means a person, substantially dependant on the income of the candidate

5. Details including amount is to be given separately in respect of each investment,

Sr Description Self Spouse Dependant | Depen Depen

No. lanmi Sevi hml1 ey dant-2 ol m-& u

i Cash in hand

L Bibhagk Chandeh, ind)| Er22sen/ Re- 1825004 (12, 205200, L -
2. Bibhgel chand cb (0T )| KR, 125200/

(1) | Detads of Deposits in Bank  |g g 00 oy 4 A eunt-! SR Ateountt | £B Actount [Sh Atcpund
accounts (FDRs, Term De- YT UELEEh. | BRGR ED: | SBIdRmo SRY MO
posits and all other types of Vankd fune Ggys| B Re 15150 | B2t 2200l bR, 130 Wi 2. G a'ﬁ
Deposits including saving VBGA L8 Ens = ey !
accounts), Daposils with L@, Saksnils VR o R4 _

| Financial Institutions, Non- At _punfaiiim 4573 .) Loy wils |
Banking Financial Companiss HUF: Gl it
and Cooperalive societies and CEUR Ehr . ReJooenl
the amaunt in each such Bag. S1S12 i
deposit - 4
(iiiy | Detaiis of investment in Bonds |
| Debentures/zhare and umits in =
companiesiutual Funds and - = = =
| other and the amount |
(v} | Details of investmentin NS5 |1. Pty Me. 5237831 |1 Told 173 | Policy Ma. S4d Folicy Ho 5340 | Folibyyie s iipo
| Fostal Savings, Insurance A% Annuan) B R’uihn:lg “-!-;b}'; Arirasal '*3“"‘"‘*""“‘* e 3?:;..._.“.'1
| Policies and investmentin any | flomium ke, 1909qs]  Paem e 143298 from. tr 2agye | B0 12429/ | oo,
Financial Instrument in Post | (g syeme 3 e | Y me) | (faid byme) | Lr. R4t L |
Office or Insurance Company Arpunl Fadunbiers | { fouicl by ) |
&nd the amount B Lt b mas) B | =l

v} | Personal loans/advance given
lo any person or entity including
firm, Company, Trust etc, and - - = = b
clher recavabies from debtors
&nd the amount.

(wi} | MotorMehicles/Aircrafts/Yachis 1. Balerote. e 1 AC uif fulrar’

(Ships (details of Make, Regis-| 7 axiteser 8¢-39 € 1052 .
tration No. elz, Year of pur- 2. thnovia We. 52 334 = b 1348, 10 [T
chase and amount ) :_ﬂfﬂ;.unh% K. ETeec/

{vil) | Jewellery bullien and valuable |1, 4o . todecgyme. botd |l Bfemeluald (1 Shone Labd 1. 8 Fmor (ald
thing ( give details of weight ...;.,"L" E.“‘::'; L;m‘;‘;é’.;u gt m_ :mh;
and value) time of Marviage i ¥ larasgme ind g, m:‘.;iu..f.ﬁm Pt

i 1 P hiaperen 1 & e SV e ot
. oo | | ) ] e, ko
- k E.-V.u.mhf.a_ e Coind| V. Bpgl- ﬂ“"""i.ﬂ'
%, Silve ovameny  BA-ab b [ eov. B Deegl
CeV- B2 2000 | 4538 ity Lot .
R ak bap Yot
[ R N
LR A

/657>



i ﬁ{ny other assets, such as 3 I
| walues of claimsfintarasts P
(o4 i Gross Tolal value \WB ¢ Fe@semncia [
We [ BMaIsvee 00 | A o
o [quﬂ La) TeravL: BN FAITIF 9. 00| FC k4o . o0 | Deg A3 .00 9851, v |
B. il e
{Note 1. Properties in joint ownership indicating the extent of joint ownership will also have o be indicated
2. Each land or building or apariment should be mentioned separately in this format)
Sr | Description Self Spouse Dlplmlmt-'l Dapanﬁant~1|ﬂupanﬂ:nt—3l
No. Loamy dex’t  [hund Privadaiid  [Hvinad Farudirn
i ural Land (L1 "
Situabed @ Maugy
: Sk P —_ w =
Location(s) ; - |
| Survey number(s) %ﬂ, } e e b by =1
in e il
:::E{}Tutm measurement in B e i B
Wort — EEu
ag A, 23 decial
Whether inhented property lﬂ-ﬂ—
ﬂq%f.“mm:,.md!
Fothialt (YHIED ]
Date of purchase in case of WMo !
self scquired property I A = = i i
R o ek of
e sty s VA =
Costof Land {in case of purc-
has=) 2t the time of purchase = 3= — s —
£ny Investment on the land By | Sy e
way of development, = - — i _—
censtruction ete >,
Approximate Current markst Iqp:
\.alue. Li'f Er. 1115w sS4 e = b
| B s sorsdenl |
i | Hen Agriculiural Land BADE W) R fer il Ml amahad: L
Location(s) “Jm-g: (50 Fgam hamid, ix 5. Sand khert iy -
| Survey number(s) leadtn.
Hd"fnugh : malgale #oH b L 3
Area (total measurament in IHL: (1 19 decimal
5q &‘-, () 4dec. 2karl =t datimnal — =
: HYER - docimal (9 Shavet)]
Whether inherited IRLTG) He
(Yes or No) PRt & He - No - -
%m Foer Fabtn HUF
Date of purchase in case of IEE-"&;# Ak Teewk A Ak, 1k, 17, th Nl ==
self acquired pi
Cost of Land (in casa of pure- !-HLE)H 10 2t == i
hase) at the time of purchase €4, Hodoee/— -+ k2. 47200/~ -
Any investment on the land
by way of development, = T - e F=
construction ete
T A TE ] Y
mﬂummam current market r l!f-:::bsﬁ-é&i " Le. 99 Rﬂa’# N i
% e, B4E oot (An,) -
(i) | Commercial Bullding
(including apartments) MT# 'I-llﬂl' 14" 1 = =
- Location(s) -‘1 _ -
- Survey number(s) +tdia e '"" ""d'
Built up Area { Total ;
Measurement in sq.1) Isoo S4m L. = = — — |




\Whether inheriled property

(ves'orNo) yus o L S o e == _i

Diste of purchase in case of = o1 - ? = '

| self acquired property e 1 . [ e, :

Cost of Land (in case of purc- o - = - | |

| hase) at the time of purchase - . ' i :

| I Any investment on the property |
by way of development, e - = = = |

| | construction afc . -

[ Approwimate current market HuE: E-¥. e

i | value y ki 1 51 == 3 Sy
{iv) | Residential Building usjat w
{ Including apartments) ‘:t' 4
Location{s) %‘;_.”‘,.‘;m“ = i - =
Survey number(s) il
Area (total measurement in A dee. 200t |
sq 1) - — — —
Built up Area ( Tolal o o lide sl .
measurement in 5q. f1). Fof, s TheaiAY — = = —
I 2 Yo Lk
Whether inherited property Mo L =y
1 {¥es or No) = = ahif
Date of purchase in case of
self acquired property W-04.0€ — - — =
| Cost of properly (in caze of pure- = = : Tl
hase} al the lime of purchase. g =3 = S
Any investment on the land :
by way of development, RS, 20 b = o
construction etc Ay = i l |
| Approximata current market . th’-ﬂln::ell-. ' . 5 k-
value Cavr.) = — — |
{v) | Others { such as interest in Lomre held I, |
property ) - = is U
HenEatpr, - -
s Mooo/-
v} | Total of Current Market e 4
Value of (i} 1o (v) above. Rruaagioeet| £s. 202800/~ .- .
« W F R2 T2 630004 IND £, 69972004 )
(6} | give herein below the details of liabilities/ dues to public financial institutions and government :-

(Moste: Please give separate details of name of Bank, institution, entity or individual and amount for each items). i
sr Description Self Spouse(s) | Dependant-1 |Dependant-2 Dependant-3
Mo,

{i | Loan or dues to Bank/Financial |LNDX W kec Lean ?ﬂ"‘)
Institution(s) e T MR oo sy, fateeai =
Mama of Bank ar F1. UF: RE — s ‘191’1—3‘4;_ -
Amount cutstanding 1, Sakewn | L
Mature of Loan RLL 1B/ —=!
Loan or dues to any 1MDs
individuals! Entity other than Caw Loay, Forrrs s b
menticnad in (i) above, Vi 'R = —
Mame (8] Amount cutstanding Mg ) ;
Mature of loan R b ="




(i)

T Any other liabilily

Grand total of labilities Iz ALG . eo

- 292F+9% ob | e |

Government Due ;

Dues to departments dealing -
with government accommadation
|

Dues to depanments dealing
with supply of water] -

Dies to departments dealing
with supply of eleciricity ==

[ues fo departments dealing
| with supply of Telephone/Mobile

Dues o departments dealing
with gavernmeant transport e,
(including aircraft and helicoplers

Income Tax Dues =

Wealth Tax Dues

Service tax Dues o

Mumicipal/Property Tax Dues

"

(8

{9

= = = e
Sales Tax Dues T e H = -— =

- Any other duss — — il - =
Grand total of all Govl, dues = .

Details of profession or occupation

31 SH“ CERRLE --mr-r!‘-‘.‘ &F‘lllli‘ EEER
b, Spouse. BMAine AE. ..
My educational qualification is as under @ M1, A

P

{Give details of highest School/University education with full form of the cerlificateidiplomaldegres course |
{ Mame of the SchoollCollege/University and the year in which the course was complated |

ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE :

|1

Mame of the candidate

Pgtrts Eharin Lhandbsy

candidate ( otherwise write ‘Independent’ |

2 | Full Postal Address Vill= Molann Chond e [Pw
P : KM' To-fh_
Pe- JTptyomaon |
Ps.  [forrry
odnt _ i p Loduy
3. | Humber and Mame of the constituency
and state 63_ haRAR,
4, | Name of the Political party which set up the ™ - 7 F e

{a) Number of cases in which conviction order
passed (other than those refermed to in Form 26)

felL.




(b} Totai number of pending cases where

b the courlis) have taken cognizence Tery o
5 | PAN OF Yes for which last | Total Income as an
! . Income Tax Return filed - e
| ta) {%FEFEEEEFH) ATEPe 4386 b F/3 2pin-] Asy 1ol=1L £e. s So-pe
2.6.8.0.(HE) ARERE 3930 F Ty 2alp-1 Asy 2811-12- gL, lbsbd0. o
T} 5
o E:«-ﬁfbﬂ ATEPD 2862 W M abin-11 Ay -1 By, 194580 00
dants - Z ; : =
{::}Dﬁedh?m“ N AGcHizaef 4 2ois -1 Al aen-la- Es. 164980 .00
2 Myinal fripadnenhe BBEPPE42Z™ = =
3. Rkl Pripadanty - - o
B. Details of Assets and Liabilities in rupees ;-
Description Self Spouse | Dependent-1 Depandant-ll Dependent -lil
A.| Moveable WD T RESIME TV €. 4
Assel { Total value W ey, WS- T | B 356 ROl asnkiz ./ | B5, 2989 A
( b e e bisy. .
B Immovable "
Azsel
f} | Purchiase Price and | yyp: Rs, 387F000/]
Development Cost of
immovable Property | HUF:£4, - = B 5SRO0/~ i -
{ Tatal Value ) PRI T
il | Approximate Currert | \npRs. 699200/~ i B
| Markel Price of HUFRs: 13L3Ree)| — fr. 202800, s =
Asset { Total Valoe ) P el
14361000/~
?W ]Uammhﬂ
i) Government i3 =
dues { Total ) - = - = o
| (il Loans from Bank
| Financial institutions | R£.299246%L | _ |Rs. 291797/ "
and others { Total) =
'8, | Highest educational qualification : = =
MAL Lk IIE *
| { Give details of SchooliUniversity education with full form of the certificatel diplomaldegree course)

{ Mame of the SchooliCollege/University and the year in which the course was complatad )

RIFICATION

|, the depanent, above named, do hereby verify and declare that the
of my knowledge and belief, no part of it is false and nothing material

contents of this affidavit are true and correct to the bes
has been concealed there from. | further declare that

{a) thera is no case of conviction or pending case against me ather than those mentioned in items 3 and 4 above

{b) |, my spouse, or my dependents do not have any as

abave.

Verified, at ...

IR |5 | R - |1

set or liability other than those mentioned in items § and 8

i B,

 Bibtrsh Y

DEPOMNENT

(/[

Loy
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